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HIGH COURT OF JUDICATURE AT ALLAHABAD
WRIT - A No. - 2607 of 2026

Bhoopendra _
..... Petitioner(s)
Versus
The State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) . Atipriya Gautam, Mohammad Fahad,
Sr. Advocate, Vinod Kumar Mishra
Counsel for Respondent(s) : C.S.C.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Vijay Gautam, learned Senior Counsel assisted by Sri
Navneet Yadav holding brief of Ms. Arya Gautam, learned counsel for
the writ petitioner and Sri Promad Kumar Srivastava, learned Additional
Chief Standing Counsel for the State.

2. This Court entertained the writ petition on 23.02.2026. Instruction have
been produced under the signatures of respondent no. 2 dated 05.03.2026.

3. Sri P.K. Srivatava, learned Additional CSC has made a statement at
bar that he is possessed with the instructions and he is in a position to
argue the matter and he does not propose to file any affidavit, the writ
petition be decided on the basis of the documents available on record.
With the consent of the parties, the writ petition is being decided at the
fresh stage.

4. The case of the writ petitioner is that an advertisement came to be
published on 06.01.2022 by the second respondent for selection and
appointment on the post of Assistant Operator in U.P. Police Radio Cadre
Assistant Operator (AO) Recruitment Rules, 2022. The writ petitioner
applied in pursuance thereof, he was declared qualified in the written
examination vide notification dated 07.08.2024 and theresfter, he was
allowed to appear in the document verification and physical standard test
(DV/PST) on 01.02.2025 and he qualified the physical efficiency test
(PET) on 08.03.2025 and a final merit list came to be published on
26.03.2025 in which last cut off merit under OBC male category is
363.28735 and the petitioner secured 370 marks. However, according to
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the writ petitioner though he secured higher marks under OBC (Male)
Category) for the post of Assistant Radio Operator but he has not been
treated as selected candidate. Notices came to be issued to the writ
petitioner on 24.02.2025, 25.02.2025, 26.02.2025 with an allegation that
the writ petitioner had indulged in an unfair means and the writ petitioner
was directed to show cause. The writ petitioner thereafter, preferred Writ-
A No. 17090 of 2025 in which on 04.12.2025, the following orders have
been passed.-

"1. Heard Shri Rishabh Kesarwani, learned counsel for the writ petitioner and Shri
R.S Unrao, learned Additional Chief Standing counsel for the State-respondents.

2. This Court on 15.11.2025 has sought instructions from the Sanding Counsel, which
has been produced today under the signature of the Additional Secretary Recruitment,
U.P. Police Recruitment and Promotion Board, Lucknow dated 27.11.2025, which is
taken on record as Appendix 'A'.

3. Grievance of the writ petitioner is that he secured higher marks in OBC (Male)
Category for the post of Assistant Radio Operator as per advertisement for Assistant
Operator in U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-2022
dated 06.01.2022 but he has not been treated as a selected candidate despite
attempting 148 answers out of 160 questions.

4. Learned Sanding Counsel, on the basis of instructions, submits that the writ
petitioner has indulged in unfair practice for which notices were issued on
24.02.2025, 25.02.2025 and 26.02.2025 but he has not replied.

5. Upon such statement, learned counsel for the writ petitioner has invited the
attention of this Court to Paragraph no. 32 of the paper book and stated that on
24.02.2025, the writ petitioner appeared before the office of Respondent No. 2 and
furnished his documents to the officer present in the office. After verifying the
documents, the officer sent the writ petitioner and, thereafter, he was not served with
any further notice.

6. Considering the submissions so made across the Bar and taking into account the
overall facts and circumstances, the writ petition stands disposed of with the direction
to the writ petitioner to appear before Respondent No. 2, who shall, not later than
18.12.2025, serve him with notices 24.02.2025, 25.02.2025 and 26.02.2025. The writ
petitioner shall then submit his reply and Respondent No. 2 shall take a final decision
thereon within a period of two months thereafter."

5. According to the writ petitioner, a notice came to be issued to the writ
petitioner on 05.02.2025 under the signature of the Additional Secretary
(Recruitment) Uttar Pradesh Police Recruitment and Promotion Board,
Lucknow requiring the writ petitioner to submit his reply by 24.02.2025
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thereafter on 19.02.2025 against the writ petitioner was served with a
copy of the notice dated 04.02.2025 and the writ petitioner tendered its
reply on 21.12.2025, however, no by virtue of the order dated 08.01.2026
passed by second respondent, the reply so submitted by the writ petitioner
to the show cause notice have been held to be unsatisfactory negating the
claim set up by the writ petitioner.

6. Questioning the said order, the present writ petition has been preferred.

7. This Court entertained the writ petition on 23.02.2026 while passing
the following orders.-

"1. Contention of the learned Senior Counsel for the writ petitioner is that post
passing of the order dated 04.12.2025, the petitioner was served with a notice, which
is dated 05.02.2025, which came to be replied by the writ petitioner on 21.12.2025.
However, there is no consideration of the reply submitted by the petitioner, and a
major portion of the impugned order recites certain facts which are based on inputs

which have never been served upon the writ petitioner.
2. Shri Gaurav Singh, learned Standing Counsel to seek instructions.
3. Put up this case on 12.03.2026 as fresh."

8. Learned Senior Counsel for the writ petitioner has sought to argue that
the order impugned cannot be sustained even for the simple reason that
though the writ petitioner responded to the notice on 21.12.2025 but none
of the contentions so raised by the writ petitioner replied to the show
cause notice has been considered and the same has been held to be
unsatisfactory by a single stroke of pen. Submission is that reliance has
also been placed upon the report of the I1'T Kanpur but the said report was
at no point of time served upon the writ petitioner, thus, the writ petitioner
Isin complete dark with regard to contents of the same.

9. Sri PK. Srivastava, learned Additional CSC while countering the
submission so raised by the learned counsel for the writ petitioner submits
that there has been procedural fairness in passing the order particularly
when post issuance of a notice and submission of a reply, an order came
to be passed.

10. | have heard the submissions so made across the bar and perused the
record.
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11. In the instructions as well as order impugned, reference has been
made to the fact that on 04.12.2025, a notice came to be issued to the writ
petitioner to tender his reply on 24.02.2025 and the copy of the same was
served upon the writ petitioner on 19.12.2025, the notice dated
05.02.2025 is extracted hereinbel ow.-

"8 UEdd e 2d Alled

a7e27ff et AT off o
UAT-UTH-Tedl UHA, LII%C-\HG??I@I
SHUE-3TRT 30T0-283102

T AT dait Gt odl 2022 o I Gk UiedTae Ug o I1egeff § dur 3TUeht
sk 14129320081 T AT Wk REGA0331256 &1 310 38 Wdl &g =4 T
Rl 3T TS[he TXIeT g WR fadieh 07.02.2024 i Hiare fafad uden # wftafad
&4 91 JoYo Gfeld AT Ud W=Ifd e g1 39 feif@d uierm o URUMH ol URiequr S 7T &,
S qaen s1afy § STTuehT 9T &6 thedl Tl FaaR 3T TieTy Uil T 997 39
FH T 3TTch qr-Y H 3R [dIo0T Shee ol FUTg feran 7/ am 8|

2-3<h T B 30! AaTR UM [ohal STdT & fob 31T feHies 24-02:25 & 99 ra: 10:00
1 IoYo Yfeld Wil Ud Ui=fd a1, o 19. &l Jordll T Shryciad, fage @« 7, d@s,
Rorq wrfay | ARETa 9 & IURYT gl ALIGLATeard ol 3TeAerdl | Mfod dHfd o THef
HUAT 8T / e U | 3 HATR W AT AY e U5 | Ifewiiad Tred Qe srear
G2l HoT YHT0T U R 37k dlfeichrdl oft A1l o1l o1 ainfd o Trer eqd &2

3- Ife IWk Fuiid fafd Td gug R oy 9fafa & guey IuRyd F&l 8id & df 98 IHen
SIRATT foh AT 28 Tra-y | U UeT | & T2l el & 3R IUeisy e & YR W IuYh
Aol & forar smaem

U deE-diemdidl-at (fea dal) 15/2024
fartfeR-theart 05.2025
AR G, Al
JoTo YT il Td Tt 1S,
qAGTH "

12. The reply so submitted by the writ petitioner is extracted as under .-
"To,
Dated 21/12/2025

The Chairman / Additional Secretary, Uttar Pradesh Police Recruitment & Promotion
Board, Tulst Ganga Complex, 19-C, Vidhan Sabha Marg, Uttar Pradesh Lucknow,
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Ref: Applicant's Aspect / Reply to the Notice dated 05/02/2025.

Respected Sir,
The applicant begs to submit as under:

1. That, in pursuance of the Notice dated 05/02/2025, the applicant submitting his
Reply before your honour for considering his claim with regard to appointment of the
applicant under the OBC (Male) Category as he secured higher marks under the OBC
(Male) Category for the post of Assistant Operator, in U.P. Police Radio Cadre
Assistant Operator (AO) Recruitment-2022, pursuant to the Advertisement dated
06/01/2022 and in pursuance of the cut-off merit issued vide Notification dated
26/03/2025.

2. That, by means of this Representation the applicant prays before your goodself may
be pleased, to treating the applicant as a selected candidate and to allow him to
participate in the next stage of selection in pursuance of the cut-off merit issued vide
Notification dated 26/03/2025.

3. That, it is further prayed by the applicant, before your goodself may be pleased, to
add the name of the applicant in the final select list dated 26/03/2025 under the OBC
(Male) Category as he secured higher marks under the OBC (Male) Category for the
post of Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO)
Recruitment-2022, pursuant to the Advertisement dated 06/01/2022 and in pursuance
of the cut-off merit issued vide Notification dated 26/03/2025.

4. That, it is further prayed by the applicant, before your goodself may be pleased, to
allow the applicant to participate in the next stage of selection i.e. Medical
Examination and declared the applicant as a finally selected candidate for the post of
Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-
2022, pursuant to the Advertisement dated 06/01/2022 and in pursuance of the cut-off
merit issued vide Notification dated 26/03/2025.

5. That, the applicant is a candidate for selection on the post of Assistant Operator, in
U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-2022, under the OBC
(Male) Category pursuant to the Advertisement dated 06/01/2022 issued by the
Authority.

6. That, the grievance of the applicant is, that he has applied under the OBC (Male)
Category for the selection on the post of Assistant Operator, in U.P. Police Radio
Cadre Assistant Operator (AO) Recruitment-2022, pursuant to the Advertisement
dated 06/01/2022, issued by the Authority and he was declared qualified in the written
examination, vide on Notification dated 07/08/2024, thereafter, he was qualified in the
Document Verification & Physical Sandard Test (DV/PST) on 10/02/2025, ther eafter,
he was qualified in the Physical Efficiency Test (PET) 08/03/2025, thereafter
Authority issued the final merit list vide notification dated 26/03/2025 in which the
last cut-off merit under the OBC Male category is 363.28735 and the applicant has
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secured 370 Marks but the name of the applicant was not mentioned in the final merit
list by the way of wholly illegal and arbitrary manner.

7. That, the applicant is eligible candidate and he fulfilled all the terms and conditions
of the Advertisement dated 06/01/2022, and he had applied under the OBC (Male)
Category for the post of Assistant Operator, in U.P. Police Radio Cadre Assistant
Operator (AO) Recruitment-2022, pursuant to the Advertisement dated 06/01/2022,
issued by the Authority.

8. That, the brief fact of the case is that, the Additional Secretary,
(Recruitment)/Examination Controller the Uttar Pradesh Police Recruitment &
Promotion Board Lucknow, issued a Advertisement on 06/01/2022, for the Selection of
Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-
2022, in U.P. Police Department.

9. That, the applicant criteria given in the submitted his On-line fulfilled the eligibility
Advertisement dated 06/01/2022, therefore, he has Application Form to appear in the
selection procedure for the post of Assistant Operator, in U.P. Police Radio Cadre
Assistant Operator (AO) Recruitment-2022.

10. That, by the aforesaid advertisement total Number of 1374 Posts of Assistant
Operator (Radio Department) have been advertised vide Advertisement dated
06/01/2022.

11. That, the date of Registration was mentioned in the Advertisement was
06/01/2022, and the last date for Registration was mentioned as 28/02/2022. The
applicant has applied within time along with the necessary formalities and Fees and
his application was processed and accepted.

12. That, the age of the candidates prescribed in the aforesaid Advertisement that they
must be between 18-22 years for male candidates as on 01/07/2022 and relaxation in
age will be extended as per the Rules.

13. That, as per the provisions of Rule 5 of the Uttar Pradesh Police Radio
Subordinate Service Rules-2015., the source of Recruitment for the post of Assistant
Operator is 90% through Direct Recruitment made by the Board and the minimum
Qualification for the post of Male Assistant Operator is prescribed as 10th & 12th
Sandard by the Board in India or a qualification recognized by the Government as
equivalent thereto.

14. That, the process of Recruitment for the post of Assistant Operator has been
prescribed under Rule 14 & 15 of the Uttar Pradesh Police Radio Subordinate Rules-
2015.

15. That, pursuance of the aforesaid Rules, the advertisement dated 06/01/2022, has
been published which also contains the similar methods of selection as mentioned in
Rule 14 & 15, of the Uttar Pradesh Police Radio Subordinate Rules-2015.
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16. That, Rule 14 of the Uttar Pradesh Police Radio Subordinate Rules 2015, provides
that the appointing authority shall determined and intimate to the Head of the
Department the number of vacancies to be filled during the course of the year of
recruitment and also the number of vacancies reserved for candidates belonging to
Scheduled Tribes and other categories under Rule 6 and subsequently the board shall
notified the vacancies both male and femal e candidates separately.

17. That, the selection and appointment on the post of Assistant Operator in Radio
Department is governed by the set off Rules known as the Uttar Police Radio
Subordinate Rules 2015, which has been Pradesh subsequently amended.

18. That, as per the number of vacancies of the Assistant Operator in Radio
Department which has been published in the aforesaid Advertisement COURT dated
06/01/2022. is as follows:

3. No. Category Total Number of Vacancies
(Constablein C.P.)
1. General 552
2. EWS 137
3. OBC 370
4. SC 288
S. ST 27
Total 1374

19. That, as per the process of selection for the Posts of Assistant Operator, thereisa
provision of written examination thereafter Document Verification (DV) & Physical
Sandard Test (PST) thereafter Physical Efficiency Test (PET) and thereafter
declaration of Final Select List & thereafter there is a provision of Medical
Examination and Character Verification.

20. That, as per the aforesaid Advertisement for selection of Assistant Operator, in
U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-2022, issued by Uttar
Pradesh Police Recruitment and Promotion Board Lucknow, the criteria of
reservation and relaxation in age has been prescribed in Clause-5 of the aforesaid
Advertisement.

Vertical Reservation
(i) OBC is 27%,
(i) SC 21%,
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(iii) ST 2%

Horizontal Reservation

(i) Home Guard 5%,

(i) Freedom fighter 2%,

(iii) Ex-service man 5%,

(iv) Female Constable (only in Civil Police Constable) 20%.

21. That, after receiving the applications of the candidates they have been verified by
the UP Recruitment and Promotion Board and the said verification process pertaining
to the candidates Age, Eligibility as per Posts, Objections related to Photo of
uploading/rejected /accepted etc., and it is circulated in the official Web-site of the
Recruitment Board. The candidates were required to visit the Official Web-site again
to view the "Application Satus" after the last date of Form submission on the Web-
site, under the option "view application status' for ensuring the acceptance of
application. The said directions have been issued in the official Web-site.

22. That, the necessary process of scrutiny of the application form were made by the
Authorities and after evaluation of the application form of the applicant the same was
accepted for the further process of selection.

23. That, thereafter, Online written examination was held on 1,2,3,4,5,6,7 & 8,
February 2024 in 16 Shifts.

24. That, it is mentioned in the clause 4.1 of the Advertisement that the Online written
examination must consist of 400 Marks.

25. That, the written /computer based examination consisted of four sections Goof 100
marks each, for subjects, namely General Hindi, Science/General Science, Numerical
& Mental Ability Test, Mental Aptitude Test/Intelligence Test/ Logical Reasoning Test.
Each question consisted of 2.5 marks and no negative marking for wrong answer.

26. That, It is stated in the notification that the online written examination will be held
on 04 different subjects in which 40 questions of each subject carrying 100 marks
each will be there, thus total 160 question would be carrying 400 marks. It was further
stated that the online written examination would be based on objective type questions.

27. That, it is provided in the Clause 4.1(c) of the advertisement that minimum
qualifying marks in the on-line written Examination each candidate must obtain 50
percent marksin each subject.

28. That, vide Notification dated 07/08/2024, the cut-off merit for calling upon the
candidates to appearing in the next stage of selection Document Verification and
Physical Sandard Test (DV/PST) has been issued in each categories. Against the
vacancies 3 times total 4,216 candidates were called for the next stage of selection for
Document Verification and Physical Standard Test (DV/PST).

29. That, a Notification dated 01/02/2025, has been issued by the Authority, by which



WRIA No. 2607 of 2026

important information for downloading the DV/PST admit Cards and process of
DV/PST has been issued.

30. That, thereafter on dated 05/02/2025 the issued Notice to the applicant to appear
before the office of Pollice Recruitment and Promotion Board on dated 24/02/2025
and tell his explanation along with his Educational and Relevant documents.

31. That, thereafter, the call letter has been issued to the applicant for Document
Verification and Physical Sandard Test (DV/PST) for selection on the post of the
Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO) Recruitment-
2022. The applicant is directed to be appeared on 10/02/2025, at Reserve Police
Lines, District Agra, for Document Verification and Physical Sandard Test (DV/PST)
and the applicant qualified in the Document Verification and Physical Standard Test
(DVIPST) Exam.

32. That, after qualifying in the Document Verification and Physical Standard Test
(DV/PST) the applicant called for Physical Efficiency Test on dated 08/03/2025 at 35
the Bn PAC Lucknow in which the applicant qualified in the Physical Efficiency Test.

33. That, thereafter UPPRPB issued the final merit list vide notification dated
26/03/2025 in which the last cut-off merit under the OBC Male category is 363.28735
and the applicant has secured 370 Marks but the name of the applicant was not
mentioned in the final merit list by the way of wholly illegal and arbitrary manner.

34. That, after qualifying in the online written Examination the Authority issued the
Answer key of all the candidates, the applicant download his answer key in which out
of 160 question the 148 answers of the petitioners were correct and each question
carries 2.5 marks each.

35. That, the applicant filed a Representation on 07/07/2025 & 15/07/2025, before the
Authorities with the prayer to declare the applicant as selected candidate and appoint
him on the post of Assistant Operator, in U.P. Police Radio Cadre Assistant Operator
(AO) Recruitment-2022, as the petitioners qualified in Computer Based Written
Examination, Document Verification & Physical Sandard Test (DV/PST), under the
OBC (Male) Category and also fulfilled all the criteria and norms of the
advertisement dated 06/01/2022, as well as Uttar Pradesh Police Radio Subordinate
Rules-2015.

36. That, the applicant is fully eligible candidates under the OBC (Male) Category,
and the applicant has fulfilled the criteria which has been prescribed under the Rules
and Advertisement and therefore the action of the Authorities are not sustainable in
the eyes of law.

37. That, the Applicant comes under the purview of the selected candidate in the
Physical Efficiency Test (PET) under the OBC (Male) Category and heisfully eligible
candidates and the Authorities are duty bound to declared the applicant as selected
candidates and hence, the candidature of the Applicant is to be accepted by the
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Authorities for the post of the Assistant Operator, in U.P. Police Radio Cadre
Assistant Operator (AO) Recruitment-2022 in the interest of justice.

38. That, in view of the facts and circumstances of the present case, especially as the
authorities have acted arbitrarily and have practiced discrimination in holding the
Section and the Applicant has clearly made out case for consideration of his
candidature on the post of Assistant Operator, in U.P. Police Radio Cadre Assistant
Operator (AO) 407 FRecruitment-2022.

39. That, the Authorities have deprived the Applicant from his legitimate right of
Recruitment/Appointment on the post of Assistant Operator in Radio Department, by
way of illegal manner, without assigning any rhyme and reason nor the Applicant
have committed such on offence which subjected them for non-selected to the said post
and as such the entire action of the Authorities are unwarranted, illegal and without
jurisdiction.

40. That, the applicant is fully eligible candidates and the applicant has fulfilled the
criteria which has been prescribed under the Rules and Advertisement and therefore
the action of the Authorities are not justified and the entire action on the part of the
Authorities are wholly illegal, arbitrary and not sustainable in the eyes of law.

41. That, it is submitted that at all stages of examination i.e. Written Examination,
Document Verification / Physical Sandard Test (DV/PST), Physical Efficiency Test
(PET) the petitioner had appeared along with a valid identity card, and the authorities
had permitted him to appear at all stages of examination only after being satisfied
with regard to her identity, and there was no material to suspect the petitioner's
candidature.

42. That, the Submission of the applicant is that identity of petitioner was checked at
all stages, and the allegation of impersonation made after substantially long period is
not only vague and unsubstantiated, but is otherwise not established on the evidence
adduced. Petitioner further stated that in the Written Examination, DV/PST and PET,
bio-metric machine was used in which thumb impression of each of the petitioner was
taken, but there is no report/finding on record that petitioners thumb impression do
not match.

43. That, the petitioner has produced his identity cards, before the concerned
Authorities at each of the four stages, and no issue regarding his identity was ever
raised. In the physical standard test and physical efficiency test, the Authorities have
clearly certified that petitioner has qualified on all parameters. This certification has
been issued after verifying the petitioner identity with reference to the identity cards
specified by the respondents themselves. Although possibility of error in ascertaining
identity of a candidate by an invigilator cannot be ruled out, nor petitioners can claim
any right to appointment on account of default of the invigilator, but such error on the
part of the invigilator must be shown to exist. There cannot be any presumption of
error on part of the invigilator, particularly when the examination was in 04 stages
and it is doubtful that the same invigilators were deployed at each of the stages or that
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same mistake was committed at all stages.

44. That, the opinion of handwriting expert was required to have been viewed with
other materials available on record. The petitioner had carried his identity card,
which had been verified at all stages of examination by the UPPRPB and their
officers. There cannot be a presumption that all the staffs’femployees of the Board had
failed to correctly identify the petitioner despite existence of identity card. The
presumption that the petitioners had identified herself with reference to specified
identity cards could not be lightly brushed aside. The fact that respondents had
admitted thumb impressions and specimen thumb impressions with him, which have
not been tallied also, is a factor to be kept in mind.

45. That, there is no reason for the Authorities not to have verified the identity of
petitioner with reference to the thumb impression, which is an evidence superior to the
report of handwriting expert. The nature of expert's opinion otherwise not being
conclusive, could not solely be relied upon to cancel petitioners' provisional selection,
ignoring other materials, particularly when the order itself was stigmatic.

46. That, it is, therefore, prayed that looking to the grievances of the applicant as
stated above, it is expedient in the interest of justice that your honour may be pleased,
for considering his claim with regard to appointment of the applicant under the OBC
(Male) Category as he secured higher marks under the OBC (Male) Category for the
post of Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO)
Recruitment-2022, pursuant to the Advertisement dated 06/01/2022 and in pursuance
of the cut-off merit issued vide Notification dated 26/03/2025, otherwise, the applicant
shall suffer irreparable loss and injury.

Prayer

It is, therefore, prayed that looking to the grievances of the applicant as stated above,
it is expedient in the interest of justice that your honour may be pleased, for
considering his claim with regard to appointment of the applicant under the OBC
(Male) Category as he secured higher marks under the OBC (Male) Category for the
post of Assistant Operator, in U.P. Police Radio Cadre Assistant Operator (AO) Durt
Allan Recruitment-2022, pursuant to the Advertisement dated 06/01/2022 and in
pursuance of the cut-off merit issued vide Notification dated 26/03/2025 otherwise, the
applicant shall suffer irreparable loss and injury.

It is further prayed by the applicant that your honour may be pleased to appoint the
applicant on the post of Assistant Operator (A.O.) as he has obtained higher marks to
the last cut-off merit under the OBC (Male) Category and send the necessary training.

Yours sincerely,

T

Bhoopendra, OBC (Male) Category.
[Registration No. REGA0331256] Roll No. 14129320081]
S/o Shri Laxman Sngh
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Permanent R/o Village Nagla Parmal, Post Akola,
Police Station Kagrol, District Agra.
Mobile No. 7900443395 / 8445044033"

13. The order impugned dated 08.01.2026 reads as under .-
" FAIGLT

e et g-sw@m: 17090/2025 U= &1 Iolo AT 04 =T H AT =0 =IITed,
SATEIATE gIRT UTHRa SMTeeT feAieR: 04.12.2025 T SFUTeTH a1 fFrad 2:-

6. Considering the submissions so made across the Bar and taking into account the
overall facts and circumstances, the writ petition stands disposed of with the direction
to the writ petitioner to appear before Respondent No. 2, who shall, not later than
18.12.2025, serve him with notices 24.02.2025, 25.02.2025 and 26.02.2025. The writ
petitioner shall then submit his reply and Respondent No. 2 shall take a final decision
thereon within a period of two months thereafter.

2-Tlo I3 AT o It TG o oA T T U T o7l a6 g farties 19.12.2025 &t
HfhTd ¥ G Aifed Iueiey el Tt & forgeh ufdswr # el U gRT 37U Sfae faifrd
21.12.2025, Wit §iE # Iuclsd F=AT 1 8| AT GRT W11 05 § IoYo Gfad e Hat #
TR URATeh & Ue U2 Al 9dl 2022 & 3F=d 377 fUser ot vl & a1eeff & ¥4 |
e URATee & UG TR 999 ed gd s UeH e Td WiIeqor )R S ST &l A0y
ERIEEIE

3 WG IeT T o AT o IFIehH | i d1S gIRT ATl o TUE[RU] TR ATHEAR
AR ford ST WR g R Fetaq &:-

() TR U=, IoVo Yfeid e Fat | Hedesh URaTeish o Ual W el wdi-2022 § =
fUser @it & 3t=aFia Ueh 37egell §1 TR g7 UL ot ohl ifare foifead gaerm & UfaemT
forarm T &, foreent SATde U= @ REGA0331256 9 3ishHi-14129320081 3|

(T) Tl U GRT U Al 1 99 Hfohan | aifHerme fafad udien, sfaeial <o ddten
T QTRITh HIFeh TRISTUT Gl QIRIReh GeTdT URier # UidiT shid ga Heel &l 6|

(1) T GRUTH dOR d THT ¥l die ol Jafeld e Al O UTd ol ehl 3ATelrs
fetfeard wiien o Frawy # fQeprad ured gt off, foides Fwaef § Wl a1 gIR1 Ue-rd Wit udienn
gl grT SAierTeH fafEa wien & sfd Aredl o e YanT s & e H EA1d
UTed fALIoRT X1 3ATEo3Eocto, HMYR H dehmilchl UALTUT / BTeT TATTSE Rl Tt B
HgoTS0cTo HFYR GRT UL Wil i 3ifTeie feifdd qdten & aftafera |+ 2,02,191 @
A 3 gOIR Tk &t 3ae) sreafefat & araey § oot 4,01,07,484 gt Rardd o
Tt foram ) fafise dee amgosgodio HMGR GRT ST AT & Uid U&qd
1A FFadq &:-

UPPRPB and IIT KANPUR have entered into an MOU on 17th September 2024 for
analysis of logs of police recruitment exams to identify and characterise evidence of
data anomalies emerging from use of unfair means, impersonation, hacking, or other
similar threats to exam integrity and to conduct analysis regarding any specific
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complaint about any individual candidate or group/class of candidates.

PPRPB has provided time stamped actions data for all candidates for the Assistant
Operator (AO) exam through a data link from their vendor. The request of UPPRPB
was to analyse the data of all candidates who appeared in the exam and identify any
discrepancies.

For conducting this analysis, data of all 202191 candidates who appeared for this
exam, amounting to 4,01.07.484 data records was considered. The analysis has
primarily focused on the 4216 candidates who scored high enough to be selected from
the AO exam. We have analyzed their actions during the exam to look for evidence of
use of unfair means..." (page-1, para-3)

"The basic assumption we make in our analysis is that candidates should make more
mistakes for harder questions than for easier questions, should spend more time on
harder questions than easier questions, and should not be able to answer questions
more easily depending on what center they are sitting in while taking the exam.”
(Page-3, para-1.1)

"We further assume that question difficulty can be measured empirically as a function
of the proportion of correct responses obtained per question across all candidates.
The present analysis measures question difficulty over the set of all candidates.”
(Page-3, para-1.1)

Analysis 1: Sope Analysis for correct responses

"A normal student, trying to solve problems on his own, is expected to take more time
to solve difficult questions than to solve easier questions, except in situations where he
is guessing. Thus, if we were to plot the time taken to solve questions by a candidate
against the question's difficulty level, we would expect to see a positive slope in this
graph. Candidates that do not show a positive slope in this graph could be simply
guessing the answers of hard questions, or receiving assistance from some source. If
we restrict our focus only to students who get very high marks in the exam, then we
can avoid the possibility of focusing on students who were simply guessing, and focus
primarily on students potentially receiving external help.”

"The histogram above shows that most of the 4216 selected candidates show a positive
dlope in this analysis, suggesting that our basic premise is largely correct candidates
take longer to answer harder questions correctly than to answer easier questions
correctly. Reassured by this observation, we check to identify all candidates with
exceptionally negative slopes.”

"Shortlisted 156 candidates, with exceptionally negative slopes, are taken forward for
further analysis. List | is also provided separately as part of AO-Annexure.”

Analysis 2- Performance as a function of Question Difficulty:

"In any exam, candidates are more likely to give wrong answers as questions get



WRIA No. 2607 of 2026
14

harder. Candidates who don't obey this relationship may be of forensic interest. For
this analysis, we conduct a regression analysis based on question difficulty, and
controlling for time spent on a question. A negative coefficient is expected for all
participants, confirming that their probability of answering a question correctly
reduces when answering difficult questions.”

"To perform this analysis, we fit a logit model of the probability of answering a
guestion correctly with two fixed effects- question difficulty and total time spent on a
guestion-and random inter cepts per participant.”

"As mentioned above, we expect that candidates will mostly have negative coefficients
for difficulty, suggesting that the probability of being correct reduces with question
difficulty. Candidates unaffected by problem difficulty are expected to be of forensic
interest, particularly if they end up securing not very high marks overall."

"The histogram of the coefficient for question difficulty for the logit model shows that
all candidates have negative difficulty coefficients, showing that everyone made more
mistakes on harder questions on average. However, we see outliers in the right tail of
this distribution beyond approximately a threshold value of-0.5, both by visual
inspection and corroborated by an interquartile range-based outlier detection
calculation, indicating here are some candidates that were relatively unaffected by
question difficulty. We focus further attention on these candidates.

"These 104 candidates with exceptionally high difficulty coefficients are taken
forward for further analysis. List is also provided separately as part of AO-
Annexure." (Page-13, Para-22)

Conclusion:-

"We produce a combined list of candidates ranked in decreasing order of forensic
interest for downstream corroborative analyses. To do this, we prioritize candidates
that are found in two lists: list 1 derived from Analysis 1, and list 2 derived from
Analysis2."

"This combined list presents 239 candidates ranked from high to low forensic interest.
Of these, the first 21 candidates figure in both lists and are thus of the highest forensic
interest.”

Candidates Center Interest
108990438 165 high
160934047 101 high

191339942 126 high
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194964207 196 high
203753741 128 high
204313137 119 high
226032370 122 high
252723130 193 high
258680698 178 high
282097276 127 high
308194233 178 high
348629767 196 high
383045410 128 high
460761317 163 high
487076044 193 high
494343347 129 high
501961209 126 high
533754672 137 high
602862545 174 high
780634612 196 high
860915517 196 high

(=) faRivt e amgostgodio, HMYR A YT fALSRT AT URIETUT il aie TR W 3o &R
gifa wfsd o = mar g1 g Afafd off faQdve deer Agoagocio HEYR i @ &
HeHd Bl 39 ey W ugdl € foh 38 s1sefl ol Usus g e Tl SFdeR fEd B
TT 38R g UAeTT ATy § SRIT Tred o1 YT fohar T 81 28ch 3Telich § Wl a1e g
il ol faTfed # a2 T8 Urae =i ol IUART dhed gal ATl ol Ta Uikl & a1 hed gdl 3Tf-an
g URuTH feAifoRd 26.03.2025 @1 SIS foram 71 € qo 999 gl SR HRIATE o
favmmene | qferd weriHees, Joto <l U o & Tt &1 3 o A1 Wl aie 1 QAR
HHTCT &1 T ¢ el sie TR R 93 Yiohar quf & ol 141§, Shis Shrdarel 9 =Tel &
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4 - YRUT & Y | A1 gaied =amarad gy e anfdent [&fae deer 335/2024 et
Ted T YR 99 Td 317 & A # g1id o f20- 02.08.2024 W ot foar fran mn

SR gETa sier g ¢-

Data analysis of results has long been accepted method of discerning the extent to
which an examination has been vitiated. In Bihar School Examination Board (supra),
this court considered the validity of the decision to cancel a secondary school
examination conducted at a particular centre in Bihar due to the adoption of unfair
means by the students. At the centre in which malpractice appeared to have taken
place, the percentage hers successful examinees was about 80%. In stark contrast, the
average percentage of successful candidates an other centres was 50%. The Court
also considered the percentage of success subject-wise for thirteen subjects. The
marks detailed in the judgement indicate that the candidates performed exceedingly
well in all subjects, leading the Court to hold that the "figures speak for themselves'.
Despite this conclusion the court called for some answer booklets and inspected them.
Its conclusion (which was the percentage of successful examinees was about 80%. In
stark contrast, the average percentage of successful candidates at other centres was
50%. The Court also considered the percentage of success subject-wise for thirteen
subjects. The marks detailed in the judgement indicate that the candidates performed
exceedingly well in all subjects, leading the Court to hold that the "figures speak for
themselves®. Despite this conclusion, the Court called for some answer booklets and
inspected them. Its conclusion (which was based on the data) that the exam was
vitiated was substantiated by the answer booklets, which showed that there was
"remarkable agreement in the answers'. Data analysis is a useful tool in the
endeavour to detect malpractice. (Page 40, Para 72)

5--30%o Gictd el Harl # Hegrieh uRdTeds & Ual W 14l 9ell-2022 Tra=eft uia o
famifed féir 06.01.2022 1 JehTiRId ol Tt &1 fa=iftd & T&aR-10 (3) | Ig Wy & o
"fopdt STIR, FeheT ahee T 310 T OR forddt 31 ot odteT o aftnfeld e, geter gt
e T Iecte o, fondl Hecaqut o ol f&um, Afeie / ST a1g @ftad g, Iy
g 2, Uk 9 i Sifdd Uit g, deai ol Teid Ud el aeT el Ao 98- &
Tray TR e 11l el | foled U ST W el v el el |1 ol ukiaqnadt
T4 99 9 Widatia (Debar) & &l SRR SIS ol g

6- AT GRT AU TATIHOT H VAT i e TId el [hdT 7T ¢ I T8 T & Fo
3Gk gRT AW ¥ 3T 37¢T G0 H fohd YR UAUF & ULl &l & [ohdl 7T &
39§ ¥4 I Ig - e & for 3aem ararfess wiieror fran man o1 oo a8 9w <81 o1
TR 3d 3G gRT AT FY & AT~ AT THY H YU o YAl I UgH, THSH Td g
TR o Y T g hy TISIRUT § ol ehdl 74T ¢

7 AT 39 qTed gRT Re Atfaet €@1-17090/2025 & uiikd fHufa fedie 04.12.2025
& FUTE H Tl o YcdTda TR IURIh a2Al o 3ATdieh H [ 9dl aie 29 ey W
U & Toh AT g1 URHTd Wl <hl feifed wdien # srffeid |re= ot wamT foma m & Ua 39
A Fg= aRuTH & STee fohd S Eedli fofd 13 (Ui  afkade e &1 ehig STTeR 78l § |
TGAR It LU= (3Tde U H&AT-REGA0331256 3FshAich 14129320081) T it
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werqur g, o I TTe UeHTe, Uie-3Tahiel, U SR SMUE SR &l SqSIahul
FERR Fd U TAEdRT HERUT 3T7eT UTRd fohd ST &

8 Tg AN IFeey/Yfeid HRlHdLeh, JoUo Yfeld Wl Ud UI=ld 918, a3, o ATHIGATIRI
fanta feran StraT 21

(T AEg el )

R |G, el / gfer IumgTdierds
Jolo Yo W Ud W=ifd 91E,
GG "

14. A bare look of the order impugned would reveal that in paragraph no.
6 of the order impugned only this much has been recited to the reply
submitted by the writ petitioner to the notice is not satisfactory. In the
opinion of the Court, this much is not sufficient as something more was
required as when an authority is to decide the proceedings emanating
from issuance of a show cause notice and submission of a reply then the
contentions so raised in reply to the show cause notice are to be
considered. It is a different question that the same may be convincing or
not but consideration is must. Apart from the same, it is aso the case of
the writ petitioner that the notice dated 05.02.2025 does not indicate the
grounds which the writ petitioner is being non suited particularly when it
IS the case of the writ petitioner that adverse materials are being injected
in order to dislodge the clam of the writ petitioner since the same
partakes the character of violation of principles of natural justice, thus, the
order impugned cannot be sustained.

15. Accordingly, the writ petition is being decided in the following
terms.-

(@) the order dated 08.01.2026 passed by the second respondent,
Additional Secretary (Recruitment)/Chairman, U.P. Police Recruitment
and Promotion Board, U.P., Lucknow is treated to be a show cause notice;
(b) since the said order has been challenged by way of the present writ
petition, thus, it would be deemed that the writ petitioner is well aware
about the order in question; (c) in case, the writ petitioner seeks
furnishing of the certain documents then the writ petitioner shall submit a
request letter to the second respondent by 27.03.2026 and on the receipt
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of the said request letter, the document shall be furnished by 10.04.2026
thereafter, a date shall be fixed after a period of 10 days on which date,
the writ petitioner shall be heard and thereafter, the order shall be passed
within a further period of two months; (d) by saying so, it may not be
construed to be an expression that the writ petitioner shall be entitled to
the benefits as the same shall be subject to the further orders to be passed
pursuant to the order passed today.

16. With the aforesaid observations, the writ petition stands disposed of.

17. Instructions filed today are taken on record and marked as Appendix
'‘A' and the document filed by the learned Senior Counsel dated
19.02.2025 along with 05.02.2025 is taken on record and marked as
Appendix 'B'.

(Vikas Budhwar,J.)
March 12, 2026

Rajesh

Digitally signed by :-
RAJESH KUMAR
High Court of Judicature at Allahabad
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